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OQEN COURT 

CENTRAL 
' 

AOVIINISTRATIVE TRIBUNAL 
ALL AHAB AD BE NCH 

ALL AHAB AD 1' 

ORIGINAL APPL! CATI ON 
t 

NUMBER 748 or 2003 
/ 

ALL AHAB AD, THIS THE or JULY, 2003 17th DAY 

'\ 
HON'BLE MRS. MEEERA CHHIBBER, MEMBER (~) 
HON1BLE MR. D. R. TEWARI, MEMBER (A) 

~ohd. Nawab, . 
s/o Abrar Hussain working as helper Khalasi 
in carriage and wagon department Jhansi Division, 
North Central Railway, r/o Azad Nagar Bhatta Gaon, 
Jnansi U.P. , 

••••• Applicant 

(By Advocate H.P. Pandey) • • Shri 

VE R'S US 

1. Union of India through the Gener al Manager, 
North Central Railway Hdg's Offi·ce, 
Al lahab ed , 

-- 2. Divisional Railway Manager, 
North Central Railway, JMansi Oivi~ion, 
ORM' s Office Jhansi. 

;. 

- 
Shiv Charan Cesh Raj tJorking as helper Khalasi, 
under senior section Engineer Jhansi Division, 
through DRM(P) Jhansi, > 
North Cantr al Ra i Iu ay , 

\ 

;4. Hari Shanker, 
s/o Mool Chand Helper Khal asi through DRM(P), 
Jhansi Division, Jha ns I , 
Nor th Central, Railway. . 

, . • ••• Respondents 

(By Advocate : Shri K.P. Singh) 

0 R OE R ,----- 
Hon'ble l'lrs. l'leera Chhibber1 Pleaber (J) 

By this O. A. appl i ca_nt has sought the following rel is f st~ 

" {a) ' direct the r asp on oe nt No;2 to consider applicants 
representation pay fixation of t.he applicant 
during entire period of service and correct the 
same in accordance with i!uJ.e s • 
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(b) furtte r direct the respondents to pay arrears of 
difference of pay af_ter correct fixation at par 
with his juniors. 

) 

(c) issue any other direction or orders as deemed fit 
under the facts and circumstances of the case." 

2. Grievance of the, applicant in th.is case is that he had 

been uor kf no as Casual Labour w.e.f. 05.05.1978 in Carriage and 

Wagon Cepartment on Jhansi Division which ~;:is n.ttow~u-nde.r · the ,;j 

North Central Railway. Since he> had completed 120 days, he 

became to ~ entitled to be given the scale of MRCL bu~sinCB 

' the same was not been paid to him,. He filed a cas~ bearing 

number 45/88 under the payment of• Wrirges Act 1936 in the court of 

prescribed authority, which was decided in Rts- ... £avour on 15.11.91 

• (Pg.10) whereby r e epo n cs n ta were directed to pay within -30 days 

an amount of Rs.6,000/- on account of dif,ferences and _wages 

and Rs.6,000/- as compensation apart from Rs.100/- of cost. 

3. It is submitted by the cpplicant that respondents paid 

the said amount to the applicant but till date they have not 

fixed his salary as Jt ought to have been. Therefore, being 

aggrieved·, applicant even gave a representation to the authoritie 

on 12.04.1999 (Pg.17) followed on 23.03.2002 (Pg.19) but till 

date neither respondents la:ave fixed his pay properly nor they 

have passed any orders on the said representations. Therefore, 

he had no otrer option but to file the present O.A. 

4. Counsel for the respondents \Jas seeking time to file 
~~~ 

the reply but it is seen that respondents~ not even applied 

their mind to the facts as stated by the applicant in his 
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tepresentation and they have not ~ passed any final orders 
. t~e_ 

thereon!\ J do not think it ne ce e s ac y to cal 1 for reply at this 

stage from the respondefts.- But on the contrary I feel it would 
~1 

be better~ this case is !Qe:ioritqp disposed off at the admission 

stage itsel~ by giving a direction to the respondents to apply 

their mind to the facts as narrated by the applicant in his 

representation and the present a.A. by treating the same as a 

full fledged representation and then to pass a reasoeed and 

det ailed order thereon within a period of 3 months from the date 

of receipt of a copy of this order under int.imation to the 

applicant. 

s. With the above direction, this a.A. is disposed off 

at the admission stage itself with no order as to costs. 

~e,~-. 

Member (A) 

L 
Plember (J) 1 

shukla/- 
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